Open Court,

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH,
ALLAHABAD.,

e o0 0

original Application No. 1072 of 2002,
tnis the 18th day of November® 2002,
HON'BLE MR, A.K, BHATNAGAR, MEMBER (J)

Baij Neth vadav, aged about 59 years, s/o sri virmal vadav,
R/o Vvillage Masadhi Katahara pistrict allahabad,

Applicant,
By advocate : sri s. Lal
Versus,
1 vnion of India through its Secretary Ministry of
Defence, New Delhi,
2, Director General EME (EME Civ), Army Headquarters,
DHQ PO New Delhi, - ,
2 Commandant & M D 508 aArmy Base Workshop, Allahabad
Fort,
4, - PeCeDaAe, Central Command, Lucknow,
Respondents,

By Advocate : Sri S.B. Singh for sri R.Sharma.
’ OR D ER (ORAL)

This.o.A. has been filed uhder Section 19 of the A,T.
Act, 1985, with the prayer for dmashingcdthecinpugned onder
datgdf26:8$2002 (annexure A=1) passed by the respondent
no.,3 and further sought a direction to the respondents to
pay full pay and allowances continuously without any recovery
against the order dated 26.8,2002 till the decision of this
O.A. The aépiicant has further prayed a direction not to
recover any amount in pursuance of the impugned order dated
26,8,2002 from the gratuity of the applicant on his retirement
and to refund an amount of Rs,3300/- already recovered from
his pay and allowances for the month of august®2002 élongwith

interest,

Z The case of the applicant, in brief, is that he was
serving in Special Repair Group of 508 Army Base workshop,
chheoki, aAllahabad as a Tool Maker and is going to retire
on 31,.3,2003 after completing 40 years of service. It is

claimed by the applicant that he was attacked by some




==

miscrients while he was going on duty on 30.12.1989 and as
such he sustained serious injuries and due to which he
remained in the SRN Hospital for a considerable period.

Tt is stated that the applicant applied for compensation
under wWorkman Compensation act 1923 and after great deal

of correspondence, the department paid an amount of Rs,73382/-
to the applicant through Compensation Commissioner, Allahabad
in 1996, Tt is further stated that the applicant filed an
application before Compensation Commissioner, Allahabad

for payment of interest on the compensation amount, but

the same was dismissed. It is also stated that a letter
dated 7.4.1997 was issued to the applicant mentioning therein
that the amount of compensation was @Wrongly paid to him,

Tt is further stated that another letter dated 7/23,10,98
was issued by the Commandant & MD 508 aArmy Base Workéhop,
Allahabad that the applicant was not entitled for any amount
of compensation and directed the applicant to deposit the
whole amount of %.73382/-. Lastly, it is stated that again
letters dated 24,6,2002 and 26,6,2002 were issued to the
applicant in which it was initmated that recovery of the
amount of ks,73382/- will be made from the pay and allowances
of the applicant, The applicant filed his reply to the
respondent no.3, who passed arbitrary orders on making
recovery of the above mentioned amount. It is claimed

that in pursuance of the above mentioned orders, recovery
has been going on from the month of august®'2002, It is

élso claimed that the applicant has filed an appeal on
9,9.2002 before the respondent no,2 against the said order

of bhe respondent no.3, which is still pending before nim,

aggrieved by this, the applicant has filed the present 0.A.

3 I have heard the learned counsel for the parties and

have also perused the pleadings on record,

4, The learned counsel for the parties have no objection

if the appeal is decided in a time bound manrier.
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5 In view of the aforesaid, I am of the opinion that
it will be in the interest of justice if the appeal of the
applicant is decided expeditiously. The respondent no,2

is accordingly directed to decide the pending appeal of the
applicant dated 9.9.2002 by a reasoned and speaking order
within a period of 45 days from the date of communication

of this order,

6. The 0.A. stands disposed of as above without any

.

MEMBER (J)

order as to costs.
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